DELHI VIDHAN SABHA

fa=ll Tau wm

REPORT OF THE SELECT COMMITTEE
ON
THE DELHI TAX ON LUXIRIES (AMENDMENT BILL, 1997)

( PRESENTED ON 19.03.1997 )

Seecy Puartar ¢ jdte tava, 19971

T T T AT w7
VIGLLES

§ 19.03. 1997 &t gega |

DELHI VIDHAN SABHA SACHIVALAYA

fe Tura @ SNAEd



YA ghate @ M6
THC |iNTA BT YA

Frattra Yo# ¥ wdged



Tell Tawrioar ﬂﬂu’tﬂ: Tada®, 1996

T isd var e

wata @1 WA

ff wdr a= qREArT [qETTTR
oY e gy L
{PadTs ¥ gwrq WA

ft T T g
- oft 7ol TdE T q
ft AT T Y REa]
N s AHFA LA
ft g g AT w9
A

ff g e g
f g% quf daE |

N og.-*- frarad qata Aawra



#ﬁivi

mmwsm;mmsmu 10-96
@rmi‘{rmmmwmlmmﬁ 25 FAIEAT,1996

35 ﬁmﬁﬁr#mmw,ﬁﬂmmﬁ

5 PrdaE ® A AT AH-TIENE ¥eA W 9 qeEd

whebe @ W P o

mﬁwtmmwmmmm
fwar Tar |

T, m#‘i‘aﬂhkmw mﬁmmﬁ et
wmm?mﬁwwmﬁwﬁ

1 it g T AEAAA T
2. qY. Wi @ - , wwE
{Tadms & wwrd AT
3 ft @iy ™ Y
4- fi @ iz TAT w9
5 ft v o= Y wa
6 ﬂftmm wd
7- o g& yEr A LA

wiate ¥ w22 TAW, 1996 dfr 27 wE¥,1997
#  aatra e ¥ feeh faerior wqdeNE)  Pavas, 1996
¥ grawrd ur frwe fear | owhdw % ta¥mw ¥ v ¥y
?Wﬂmﬁmﬁm-wm,mmm'



2

N\

i ¥ g et bt ¥ A g 9

gw ) Y s ey gheeR W w ¥
g?q?a%rm#rmq:tar&lqwaﬁram\ﬁﬂm

Wéﬁn‘r‘?@'m‘

mi{cww,wm,mmmmﬂ'
| %

M,,/w,;,;’ k f/'/'

v F oA
LU RG]

YT W O



§ yac ataia e aur yiaaveal

Te=ll Taartaar s¢ juaa=f Tadas, 1996
Taeell TaenTaar &€ aMTaw. 1996 ¥ davd ¥ ™y o= Tadow

W A AT F 47d a9 ¥ U gowTr &9 Tl
Taurs ot T T gw ¥ atutratwa war ey - 4

1- §13 79 autagw & Taw Tawanigar &T g S

Ta9g®, 1996 FBT ATH | ST vd grow

boi v wae T TR A, e
Tagarid ¥ |

§38 wwmﬂmﬂmﬁmm
‘ T fafr # ward shm i T sivtaw &
Tatr= STyt & T W=-Te Tabrar e
F AT GFAL T
2. -2 W dous : Tewll Tawngar T 7AW, 1996

jst ™ o ger alwtmwme ¥ oww ¥ daMa ¥ #
qTT 2 & ITYT §T-§ werd S |

3 -3 ¥ awe T agtagm #f o 3 A, IT-
T §4f weTE S o)



CONIENTS

Composition of tie Select Comnittee.
Report of tne Select Committee.
Bill as reported by tie Select Committee.

Minutes of the meetings neld.



Tie Select Coomittee on 'The Delai Tax
On Luxuries (Amendment) Bill, 1996°

Compoagition of the Cormittee
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REPORT

Tne Delai Tax on Luxuries (Amendment) Bill, 1996 was
introduced in thie House on 24.10.1996. Wien tne Bill was taken
up {or consideration in tne House on 25 October, 1996, Sari Ajay
Maken and Sari Bodh Raj moved tae following motion:—

"hat tae Bill be referred to seven-Menber Select

Comnittee of tne House to be naminated by tne Hon'ble

Speaker'".

The motion was put to vote and adopted by the House.
Subsequently, as per decision of tne House, Hon'ble

Speaker appointed a 7-Marer Select Comnittee on the Bill

consisting of tne following:-

1. Siari Satisia Caandra Khandelwal Caairman
2. Prof. Jagdisnh Mukai, Memrber
(Minister-in—charge of tae Bill)
3. Sari Boda Raj Menber
4, Sari Marari Singh Panwar Menber
Se Stiri Deep Chand Bandau Member
6. Stiri Ajay Maken ' Menber
7. Sari Suraj Prasad Paliwal Member

The Committee considered tne provisions of tiue Delni Tax
on Luxuries (Amendment) Bill, 1996 at its sittings held on 22
November, 1996 and 27 February, 1997. Toe Committee examined
various amendments received on tae Bill as also thie Luxury Tax
provisions enshrined in tne Acts applicable in the States of
Maharashtra, Uttar Pradesh and Goa. Thae minutes of taie meetings
are annexed wita the Report.

The Select Comnittee adopted tae Report in its meeting
held on 27 February, 1997.

Tae Select Committee recommends tnat theA amending Bill/d:'_,ﬂ,t/

-

as introduced in t:e House be passed. S

SATISH CHANDRA KHANDEIWAL
CHATRMAN



Saort title,
extent and
commencement

Amendment of
Section 2

Amendment of
section 3

(As reported by tae Select Committee)

THE DELHI TAX ON LUXURIES (AMENDMENT) BILL, 1997
A

PILL
furtaer to amend tae DelaiTax on Luxuries Act, 1996.

Be it enacted by tae Legislative Assenbly of tue
National Capital Territory of Delai in tae Forty-Seventa Year
of tiae Republic of India as follows:-

1. (1) Tiis Act may be called tae Delisi Tax on Luxuries
(Amendment) Act, 1997.

(2) It extends to tae wiole of tiue National Capital
Territory of Delni.

(3) It snall come into force on suca date as tne
Government may, by notification in tae official
Gazette, appoint.

2 In tie Del:ai Taxc on Luxuries Act, 1996, (uereinafter
referred to as "tae principal Act"), clause (e) of section
2 arall be onitted.

3% Sub-section (4) cf section 3 of tae Principal Act snall
be omitted.



MINUTES OF THE MEETING OF THE SELECT COMMITTEE

The First meeting of the Select Committee on the
Delhi 7Tax on Luxuries (Amerndment) Bill, 1996, was held
on 22nd November, 1996 at 3.00 P.M. The following were

present: -
1 Shri Satish Chandra Khandelwal Chairman
2. Dr. Jagdish Mukhi, Member
Finance Minister
3. Shri Murari Singh Panwar Member
4. Shri Deep Chand Bandhu Member
5.4 Shri Ajay Maken Member
The Chairman welcomec the members, Thereafter a

8eneral discussion regardlng procedure to be followed
while considering the Bill, ensued. After exchange of
views it wag decided that a copy of the following Acts

should be obtained and circulated for information of the
memberg: -

1) Maharashtra Tax onp Luxuries Act, 1987 along

with amendments rade in the above Act.

1i) Act re: Tax on Luxuries in Hotels in the Staie

of Uttar Pradesh '
111) Act re: Luxuries Tax regarding Hotels Jevied
by the State of Gioa.

The Finance Miniéter was requested to procure coples
of these Acts, '

It was also decided that a8 s8oon asg the copies are
made available, the same will be forwarded to . members
of the Committee. Further resolved that in the npaxt
meeting, the Finance Secretzry and the Commissioner Excige
and Entertainment Tax, should also be invited to attend.

The Committee tnaen adjourned.



MINUTES OF THE MEETING OF SELECT COMMITTEE CONSTITUTED Oii
'"'HE DEIHI TAX CN IUXURIES (AMENDMENT) BILI, 1996'AT 3.Q0P.M.
IN CCMMITTEE ROOM NO., 1, OLD SECRETARJAT, DEIHl. HELD ON 3.2.97

The meeting conﬁ{ened at 15,10 hours and the following

were present g-

1s Shri Satish Chandra Khandelwal, MLA Chai rman

2. Shri Murari Singh Panwar, MLA . Member
SECRETARIAT

1. Shri P.N. Gupta Secretsry

2. Shri S.K. Sharma Jt. Secretary

3. Shri S.K. Srivastava Committee Officer

REPRESENTATIVES FRUM CI JER DEPARTMENTS

1. Shri S.N. Sahai Ccommissioner
; (Luxury Tax/Excise)
2, Shri S. Prakash Dy. Commr.,
' (Luskury Tax/Excise)
3. Shri R. Bhatnagar Dy. 3ecretary
(Finance)

The meeting was adjourn:d for thie want of quorum.
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e MINUTES OF THE MEETING OF THE SELECT COMMITTEE CONSTITUTED ON
'THE DELHI TAX ON LUXURIES ( AMENDMENT) BILL, 1996
(BILL NO.13 OF 1996)"
HELD ON 27-2-1997 AT 3.00 P.M.
IN COMMITTEE ROOM NO.1, OLD SECRETARIAT, DELHI.

The féllowing were present :—

1. Shri satish Chandra Khandelwal, MLA Chairman

2. Prof. Jagdish Mukhi, Member
(Minister-in<charve of the Bill)

3. Shri Deep Chand Bandhu, MLA Member
4. Shri Suraj Prasad Paliwal, MLA Member '
SECRETARIAT
1. Shri P.N. Gupta Secretary
2. Shri S.K. Sharma Jti Secretary
3. Shri S.K. Srivastava Committee
Officer

REPRESENTATIVES FROM OTHER DEPARTMENTS

1. Shri S.N. Sahai Commi ssioner

(Excise/Luxury
Tax/Ent. Tax)

2. Shri R. Bhatnagar- Dy. Secy.
( Fin L] ) r
Finace Deptt.

3. Shri S. Prakash Dy.  Commr.,
( Luxury Tax)

The Committee considered the provisions of 'The
Delhi Tax on Luxuries (Amendment) Bill, 1996 (Bill

No.l13 of 1996)°'. [t also examined the various
amendments recelvad to the above Rill.

The Committee af:er careful consideration did
not accept the amendment to the Bill. The Committee
has recommended that 'The Delhi Tax on Luxuries
(Amendment) Bill, 1996 (Bill NO.13 of 1996)' may be

passed as introduced by the Finance Minister Prof.
Jagdish Mukhi.
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o0 The Committee 2also authorised that Shri Satish

Cchandra Khandelwal, Chairman of the Committee will
present the Report and in his absence the same may

be presented by Shri Deep Chand Bandhu.

The meeting then adjourned.




